CENTRAL ADMINISTRATIVE TRIBUNAL
PRINC IP AL BENCH
NEW DEIHI

| Qs As NO. 2154/90
New Delhi this the 26th day of Octsber, 1994

THE HON'BLE SHRI JUSTICE S. C. MATHUR , CHAIRMAN
THE HON'BLE SHRI P. T. THIRUVENGADAM, MEMBER (A)

Shri wazir Ghand S/O Shri
Takhtu Ram, He N0.218=3, -
Ralilway Celony, Jagadhri
" Workshep, Jagadhxi,
Distt, Yamuna Nagar (Haryana)
Présently residing at . _ ' '
4/35, 'Gita Celony, Delhi. vee dop licant
By Advecate Mrs. Pankaj Bala Verma
ver sus
l« Unien of India threugh ~
, Secretary, Ministry of _
Railways, Govt. of India,
New Dalhi.
2, The General Manager,
Nerthern Railway,
, Baroda House, New Delhi,
3. The additiongl Chief Engineer,
Nerthern Rallway,
Jagadhr i werkshep, Jagadhri,
Distt. Yamuna Nagar,
Haryana. oo Resp endents

By advecate shri O. N, Meolri

O R_Dp ER (A
Shri Justice 5. C. Méthur -

The applicant seeks quashing of ‘the order dated
16.11.1984 passed by the additienal Chief Engineer
(Werks) reverting him from the pest bf_Chargeman
Grade-A (Rs.530=-7%) to the post of Chargeman Grade~3
(Rs.425=700) . Hé has also pfay‘ed fer the quashing
of adverse remarks recerded in the character rells
fer the years 197576, 1976~77, 1977-78, 1960-81,
19811982, and 19682-83, and the orders dated 28.4.19%0,
6.4.1990 and 6.7.1990 whereby his representations were
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2. The applicant was promoted te the pest ef
Cbargat_nan Grade-A on 11.8.1984. The reversien

«der hés\ nentioneé hereinabove was passed en
15.11.1984, Against the reversion erder and the
adverse entriss _mentianéd here inabove, the applicant
filed O.A. Neo, 28/86 befere this Tribunal. The
Tribunal rejacted the O.aA. observing that the learned
counsel fer the applicaht had withdrawn the challenge
against the adverse entries, The applicanmt thereafter
filed review applicatien asserting that his ceunsel
had net withdrawn the challenge against the adverse
entries and his statement had been wrongly rec erded
in the judgment ef the Tribunal. The reviaw
application was dispesed of by erder dated 30.3.19%.
The Bench was not satisfied with the applicant's plea
that his ceunsel had net withdrawn the challenge te
'the adverse entries. The Tribunal while dispesing eof
the revisw application allawed epportunity te the
abplicant t0 make representagtion against the adverse
entries,. Thereafter, the Bench observed, “If in such
a Ieview, the grading in fhe conf Ldentia/l reperts is
changed to his - _.advantage,, the petitisner will be
at liberty te file a freshb’applicatim in the

Tribunal in accerdance with law, if se advised.®

{emphasis supplied).

3. In view of the liberty granted te the spplicant,
he preferred representations which were rejected by
‘the exders ment iened hereinabeve. The autherities
have net passed any ecrder to the adirantage of the

applicant. \/
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4.  On behalf of the respondents, reply has been
filed and maintainability of the present application
has been challenged. In the reply, it is pointed
out that a limited iiberty to file fresh application
had been reserved in favour of the spplicamt, The

gpplicant could approach this Tr ibunal again only

" if his grading in the confidential reports had changed

to h'is advantage.

5. Wefind substance in the defence raised on behalf
of the respondents. we find from the judgment
renderfed in the review goplication that before the
review gpplication was disposed of, the applicant

had retired froms ecvice on 31.3.1989., The Bench

felt that if the applicant's grading was altered to
his advantage he may be éntitled to some monetary
benefits, It is in this context that liberty had been
reserved to the applicant to make & representat ion
against the adverse remarks. However, the liberty to
approach this Tribunal is restricted to an order to
his advantage being passed. .Admitt\edly, no order to.
the advantage of the epplicant has been passed by the
concerned authority. The applicant, therefore, cannot,
approach th is Tribunal again for quashing the order

dated 16.11.1984 and the averse remarks mentioned

herein above.

Ge In view of the above, the egpplication is dismissed.

There shall be no orders as toc ostse ,
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